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CENTRAL ADMINISTRATIVE THIBUEAL .
PRINC LPAL BENCH, NEW DELHE

G NO. 230717/20607%
fhis vhe Z27th day of February, 2003
MO RLE SH. KULDIP SINGH, MEMBER {J)

shri Daljeet Singh
E¥, HU No.8th Br DAP
g1 8/ DAY

Rfo H.No.8Z, Vill & PO Khanpur
New Delhi.

. e JApDlLicant
(By Advocate: Sh. H.K.Gangwani)

Verasus
Govt. of MCTD = thirough

1. The Commissioner of Folice
Police Headguerters
110, dMew Delhi - 110 002,

7. The Deputy Commissioner of Folics
B8th Battallion, DAW
New D lhi,
... Respondents
By Advocate: Mrs. Jasmine Ahmed)

QR M E R (UL )

Ampliﬁanp has Tiled this 0A seeking retiral benefits as
he says that ne has served a notice of voluntary retirement
which was annexed vide Annexure A-1. Applicant was deemed to
have been retired from service w.e.f. 27.%.72001 but he <ansol

apply for commutation part of pension before the expiry of

- period of 3% months, i.e., 27.8,2001. This order wss lssued on

25.5%. 2001, Howaever, the respondents pleaded that subsequently
on  24.%.2001 they found that the reguest Tor voluntary

retirement  from service have been accepted under a mistaken

helief that applicant has completed 20 years of service. 50
respondents have  issued . @nother letter on  24.%,2001 by

withdrawing the order dated 23.5.2001. JIhe said letter of
withdirawal dated 24.%.2001 -has not been served upon the
applicant s the same was not be challenged by ths applicant

in this Oa.




7.  _Learned counsel for respondents has produced the record
that they had made seveiral attempts to serwve the lLetteirr dated
28, %, 2001 through messenger but applicant refused to accept

the letter and misbehaved with him. After that this letter
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sent to the applicant by registered post 2-3 time but the

same has been returned to them wilth postal remarks retused .

In nutshell, the letter could not be served on the applicant.

8. I think this OA can be disposed of at this stage Ltself by
directing the applicant to accept.the letter dated 24.5.2001
and the same shall be treated as if 1t is served today 1tself
and  @pplicant may Tile a separate QA challenging the order
dated 24.5.2001. Since that order has not been challenged in
this OA, 1 allow the applicant liberty to challenge the order
dated Z4.5.2001 by filing a separate OA. Copy of Letter dated

£4,5,2001 is given to the applicant who is also present in the

Court,
4. VA stands disposed of with the above observations. NO
CoOsts,
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{ KULIDLP SLINGH )
Menber {.J)




